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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).29016/2012

(From the judgenent and order dated 31/08/2012 in CMAP No. 754/ 2012 of
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

DWARI KESH SUGAR | NDUSTRI ES LTD. Petitioner(s)
VERSUS
STATE OF U.P. & ORS. Respondent ( s)

(Wth appl n(s) for seeking perm ssion to bring on record additional facts
and docunents, permission to bring on record subsequent facts and
docunents, c/c of the inpugned judgnent and order, seeking perm ssion to
file lengthy synopsis, list of dates and events and with prayer for
interimrelief)

Date: 04/10/2012 This Petition was called on in
ment i oni ng Board today.

CORAM :
HON BLE MR, JUSTI CE D. K. JAIN
HON BLE MR, JUSTI CE JAGDI SH SI NGH KHEHAR

For Petitioner(s) Dr. Abhi shek Manu Sinhvi, Sr. Adv.
M. Pinaki Mshra, Sr. Adv.

M. Sumt goel, Adv.

M. Amt Bhandari, Adv.

Ms. Sarabjot Walia, Adv.

M

for S. Parekh & Co., Advs.

For Respondent (s) Soli J Sorabjee, Sr. Adv.
Ardhendurmaul i Kumar Prasad, Adv.
Mehernaz Mehta, Adv.

Aviral Shukl a, Adv.

SSSS

UPON hearing counsel the Court nade the foll ow ng
ORDER

I ssue notice in the special |eave petition as also on the
prayer for interimrelief.
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M. Ardhendurmaul i Kumar Prasad, accepts notice on behalf
of all the respondents and prays for tine to file counter
af fidavit. Let the needful be done wthin four weeks.
Rej oi nder affidavit, if necessary, may be filed within two weeks
thereafter.

M. Soli J Sorabjee, |earned senior counsel appearing for
the respondents states, on instructions, that respondent No. 2

shall ensure that all the distilleries manufacturing Country
Liquor, lift the full quantity of the reserved quota of 22
percent of the nolasses, upon offer being nmade by the petitioner
internms of the WMdlasses policy. |If any distillery does not

lift the allotted quantity of nolasses, the petitioner shal
i nform respondent No. 2, whereupon appropriate action agai nst
the defaulting distillery shall be taken in accordance with | aw.

[ [ Charanjeet Kaur ] | | [ Kusum Gul ati ]
| Court Master | | Court Master |



